
04-03-2023

Special NDPS Qase No. 10 of 2023

In terms of order dated 13-01-2023, informant Purna Kanta Chutia

has appeared in court today. On being asked, he orally stated that he has

nothing to say against the final report submitted by I'O'

Perusal of case record reveals that on 16-10-2022 the informant

found about 70175 kgs of suspected ganja in unclaimed condition in

Rangapara Railway station, Plate Form No. 1, packed in 7 packets and

accordingly informed Rangapara GRP, on the basis of which, Rangapara

GRP Case No. 09/2022 uls 2o(bxii) (c) NDPS Act was registered

and I.O. Mantu Kumar Deka was entrusted to investigate the case who

during the course of investigation seized 75.735 kgs of suspected ganja

but eventually failed to trace out the accused involved in the case, so he

has submitted final report to this court'

As it appears given the serious nature of the offence, the

investigation of the case appears to have not been carried out with due

seriousness and dedication to unearth the culprits involved in the crime.

Even though the informant stated that he has nothing to say and

the I.o. also failed to arrest the accused involved in dealing with

contraband ganja of commercial quantity and submit final report uls 173

cr.P.c., but this court feels that given the serious nature of the offence

involving commercial quantity of drugs in the case, this court feels it

expedient in the best interest of the society that the case is required to be

reinvestigated by another competent police officer under section 173(8)

Cr.P.C.

Accordingly, this court do hereby forward the entire case record of

Rangapara GRP Case No. Ogl2022 u/s 20(b)(ii) (C) NDPS Act to

the superintendent of Railway Police, GRP, Head Quarter - Pandu,

Guwahati for information and doing the needful'

(C.8. Gogoi)
Special Judge

Sonitpur, TezPur.
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